
Company: Sol Infotech Pvt. Ltd.
Website: www.courtkutchehry.com

Printed For:
Date: 09/01/2026

(2018) 05 CHH CK 0175

Chhattisgarh High Court

Case No: Writ Petition (S) No. 3821 Of 2018

Trilochan Sahu And Ors APPELLANT
Vs

State Of Chhattisgarh And Ors RESPONDENT

Date of Decision: May 18, 2018

Hon'ble Judges: P. Sam Koshy, J

Bench: Single Bench

Advocate: Somkant Verma, Sourabh Sharma

Final Decision: Disposed Of

Judgement

P. Sam Koshy, J

1. The counsel for the petitioners submits that, in the light of order passed by this
Court in the case of Murlidhar Hariharno v. State of Chhattisgarh &

Ors. (WPS No.4640/1999 decided on 04/08/2017), the case of the petitioner was also
processed and a resolution also has been passed by the

Municipal Corporation, Rajnandgaon, but the same has not been given effect to.

2. Perusal of record would show that, the decision/resolution of the respondent
corporation have been passed on 10/01/2018 and the order has also

been passed by the Municipal Corporation, Rajnandgaon on 15/02/2018.

3. In the given facts this Court is of the opinion that since the case of the petitioner
is already under process, no fruitful purpose would be served in

keeping the Writ Petition pending.

4. Accordingly, the Writ Petition stands disposed off with a direction to the petitioner
to make a detailed representation to the respondent No.3 who in

turn may decide the representation or in the alternative ensure the compliance of
the order dated 15/02/2018 meanwhile.



5. It is expected that the respondent No.3 shall take a prompt decision on such
representation being made preferably within a period of 2 months from

the date of receipt of representation.

6. The Writ Petition accordingly stands disposed off.
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